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Cd Mo, L5927 /2002
Hon’ble Shri Shanker Raju, Member (J)
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(By @odvocats: Sh. Yijay Pandita)
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Bv Shri Shanker Raju. M(J):

Tn  this Of& applicant impugns transfer/posting

applicant, who was

lated 165,200 wharaky

order  d

working as  U0o in © 0|r‘:blwuwdwwn“ﬂ Branch, nas
ordered  to remain there. He prays Tor & Adlrection to

the respondents o rransfer him in @coounts SBranch I

accardance with the CPWD Manual Chapter TI11 %

Clausa-21, which dealing with transfers.

2. gpplicant  states that as per the Rules,

sfrer ewvery six months the posting are to be rotated.
foplicant i= L ETT s being  stagng iRy
Correspondencs | Branch  and  has [ metdd DUt

[
differential  treatment which is viclative of aArticles

14 and 16 of the Constitution of Indi
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which are shated
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Z. On the other hand,
mat earlisr applicant was involved in serious

charges for which he was imnposed a penalty while he

was  in Accounts  Sranch, an O 24212000 was  Tilled

which was on 17.8.7001 whereby punishment

arder  has been set aside and liberty was given to the
respondents  to resume  the proceedings. A1) the
g

procesdings are  still  pending and  the allegations

against the applicant are of such a native which

his non-eposting to the same arsaa, and

morecver, posing/transfer  cannot  be clalmed as &

b

4, hawe carefully considersd the rival

contentions of the parties and perused the material wan

o, I iy conslcderad vl @ a4 wel

posting/trans cannot  be claimed as matier of

]

which can be consideraed on

Sk

Judicial rewview is  that the tran
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art mata  Fildes. Moreover, L finsgd  that

who was inwvolved in an alleged misconduct,
which  inwvolves of over pavnent of an amount of Rs.b

lacks, and the mattsr was gone into by the CBI. s

atc iplinary proceedings was set aside by the

o

Tribunal on L7.&.2001 in 0a& 2421700, however, libsrty

given to the respondents to hold the procssdings

ko be continding and have not  made
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claim  of the applicant For posting to accounts Branch

cannct be accaedsdg

pairt of the respondents not to transfer

from Correspondence Branch to Accounts Branch.

S Mowever, as the dizciplinarsy

e s been resumed, It should ke completsd,

accordancs with the time limit laid

relevant  rules  of  Inguiry. as  expediticusly

possible. Oa s diamissed. Mo ocosts.
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{Shanker Raju)
Member (J)

to. I also find no mala

procesdings
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